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THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
The Central Government does not 
receive letters of intent licences from the 
State Governments. Presumably, the 
Hon. Member desires information about 
the applications for grant of letters of 
intentjindustrial licences received for the 
establishment of industries  in West 
Bengal. 

A total of 318 industrial licence 
applications for location of industries in 
West Bengal were received during the 
period 1.1.1976 to 30.6.1979. A 
statement showing detailg of items of 
manufacture to which these applications  
relate is  enclosed. 

(b) 88 applications were rejected eut  
of  the  above. 

(c) As on 1-7-1979, fortysix appli-
•atios in respect of West Bengal were 
pending and are at various stages of 
•onsideration. 

 

Vacancies in the public sector 
undertakings 

315. SHRI PANDURANG DHAR-
MAJI JADHAV: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether Government have filled 
up the    vacancies    reserved    for 
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Scheduled Castes and Scheduled Tribes in 
the public sector undertakings under his 
Ministry; 

(b) whether the backlog of such 
vacancies in these undertakings has been 
cleared and if not, what are the difficulties in 
maintaining the percentage of the Scheduled 
Castes and Scheduled Tribes; and 

(c) what steps Govt, propose to take in 
this regard? 

THE MINISTER OF INDUSTRY (SHRI 
GEORGE FERNANDES): (a) The percentage 
of scheduled caste employees in the public 
sector undertakings under the Department of 
Industrial Development is 18.28 and in the 
Department of Heavy Industry, the figure is 
11.4 per cent. The position regarding the 
scheduled tribe employees is 2.02 per cent in 
the Deptt. of Industrial Development 4.1 per 
cent in the Deptt. of Heavy Industry. Some 
vacancies reserved for these categories ar» yet 
to be filled up. 

(b) Ihe entire backlog of vacancies reserved 
for scheduled castes and scheduled tribes in 
the public sector undertakings under this 
Ministry could not be cleared so far due to the 
non-availability of suitable personnel 
belonging to these communities, even after 
allowing maximum relaxation permitted 
under the Presidential Directives on this 
subject. 

(c\ The various step3 being taken by the 
Government in this regard art as follows:— 

(i) The progress of SC|ST recruitment is 
closely monitored  on  quarterly  
basis. 

(ii) Advertisements[notificationsj 
requisitions for posts issued by the 
public sector undertakings are 
scrutinised and any deficiency in 
these advertisements etc., in so far 
as it  relates  to  recruitment     of 

SC and ST, is brought to the notice 
of the Public Sector Undertakings. 

(iii) The Public Sector Undertakings were 
requested to depute a team of 
officers to visit the different 
institutions offering degree courses, 
diploma courses and industrial train-
ing institutes, so that SC1ST 
candidates who might be under 
going the final year of course are 
spotted and taken on the rolls of the 
public sector undertakings and thus 
helping them to reduce the backlog 
of unfilled reserved vacancies. 

(iv) Public Sector Undertakings have 
positioned a number of apprentices 
under the Apprentices Act. Publi 
Sector Undertakings have been re-
quested to absorb all the SCjST 
apprentices after th« successful 
completion of their training to cover 
trie shortfall of SC|ST. 

(v) The inspection reports from Public 
Sector Undertakings are obtained 
and the shortcomings in the 
implementation of the Presidential 
Di rectives are being closelj 
watched. 

(vi) The verification of rosters and other 
relevant papers|docu-ments on 
recruitment of SC/ ST  i3  also  
conducted. 
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